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The Montilla Mr. 

tthether Reporters of local papers may be allowed to see 
the judgment 

2. To be referred to the Reporter or not 2 

3. khether their Lordships wish to see the fair oopy 
of the judgment ? 

4. %hether to be circulated to all ether Benches 2 v 
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-,:ntin of India 6, oth-rs 	 Respondents. 

:11. .Justic:± .1.(..;.Siva.st,71va4V11%. 

11,,n 1  b1 	7 1r.K.Ober7va.A.1.1. 

( , Eon' bl 	;rustic e U.0 *Silva s Lava ,V.0 ) 

he :pplicp,nt 	p puinted ms Cnsual Khalasi 

he hrs 17c en 20.f..:rminj hi 7. duties as Mate. 

of .:F.Le is t Isflue nods to artisan staff, 

cumpLiints 0nd cat them rectified throuch 

supervise 	 ,fisitinc on the 

work, rho cpplicant v,,urked f3-2 847 'lays 

hc,:n ocitioracd in the .072s1 7;lbour Card. 

cant, 	 as 	 scale 

ar 1980. For re9uLrisLion 7nd ,:!iving scale 

iplicant 	otho]; similrly situated staff, 

tent En:incr intimated to the Divisional 

Officer, :ortborn Railnay,A11M:bad that 

is hcin7, pi:spored and screening 	ha done 

ly. The .applicant and others m7de 

...ation in this behalf 12u. Paine 	paid 

end for foci of home removed from 

tha :2ppliccnt could not 1,:':re to complain 

_fork 

r 	L:er 

staff nn 

place of 

for such exploitation of labour • The applicant 

:hereaft ,r node rep-Lesontntion on 15.5.85 for payment 

ofhis saLpay of ::te but the same was not given. 

rho iiio thereafter an,ain sponsored the case cf 

uhe appl cent Trnd njij ached the 7., ho'..:ity in this 

behalf b t without any result . 	Inspector of 

irks v A?. his letter doted 29.3.90 staled th:?t the 

Staff no ationed in the ct. tached 7.1st have complairied 
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cig that they are 1.2.4,inc,  utnisod on the 

artisan cateney. An en.7:Ary yes made to 

et whether they tie beinn utilized as such.' 

in ropl,f  to r:.npector of :forks,  lnttar dated 

29,6.9u, the Inspoctor of .1:.rks II 1atim7:tod him ' 

th:'t Al 	 7rn -,;:orkni on :ho dost of ertise: 

catooL under Instructions of tLeir hiTher 

:uthozil2s. Acc3rdinc to tho addlicznt, he 1-175 

been ,,, Lkina 3n the *o :.t f Le to nil 'cork of atisan 

is larin- ta-n fin in but the d-aynent is boinn 

ren'-le Ts 	 71-He 73U 	 he is-940. All* 

onlit!3c tu 	 in view 'of y622k end 

duties ,e-rfuirlod by him and, this IS 	thz htnan 

is bein7 

2. 	ür. heh91f of the .7il-say Adlninistrntion, 

it has been painted out 	ft>t Mr,  afork of [late 

;,ppears to hive been added subsoc:uontly hec -vugo 

n of 	and HhTiasi 7re 	'different 

vests .7. 	5he 	 screened and .aft-j' 

n th2y acre ronulcilsod. Sons of them 

h-ye aleady been renulalLised. Kbalzsis v!orked 

iZth the artis.Dns 'nd this is how they became 

skilled. 1..eLely hoc Tuno the applicant aias uorkinn 

Jith thm 3itisns, ho cnnot Cl.: 	him-self as artisa n 

and :ilso cannot claim the arade of aitisen. Unless 

he is trade-tested, he cannot be •,dd3inThd us :.17te 

end caol t be granted the grade of 	It 

adpoers 	the z;:plicent yes Ti.,p3inted 7s Khalasi 

and he has 	been derforninn the duties Y.-lich •re 

brine de,  formed by U.ete but unics he is 

cdpointel irs -tate in accordance .1th levi, he 

cannot c aim the pay scale and r:rrido of :.inte hut 

at the s:me time it is also not vary desireable 

on the p at of i,eily.lay Administr:Ttion that they 

In 

2ost of 

the off.. 
rt 
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should .L731(e...the -lark of 	te from the applicant 

without Jromoting him. If the vecancies eze 

available, her .7.:)pc-rs no J:e..2.son is to. 	thes&*. 

daesons ::ill not ho trade—tested and in c.,-se 	thei. 

succeed in trade test, they should he promoted 

agcinst the vacancies. "rho c[-.so of the applicant 

nay he cunsideTed in this light. The General 

1.en,:nar should make an enTaily es to ,fhethor The 

:ork of Thte is h2ing taken. Lo it be done ni Thin' 

ported of Mits. yJon'Als from thcl c!: to ef 

con unicetion of this order, if the ciork of :.'elte 

bein,7 taken, there .71dpers no L:eson as to why 

a di.eection for paying hi:her salJery :nd allowance 

*ich he is entitled, sh.feld not he ivon to them. 

Jith ones a ohservetions, the application stands 

of. No order as to costs. 


